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IN THE CENTPAL ADMINISTRATIVE TFRIEUMAL, JAIPUR RENCH, JATIFUR.

* * *
Date of Decizion: 28.2.90.
OA 317/95
Vinod Kumar Sharma ... Applicant
Versus
Union of India and others . .. Respondents

CORAM:
HON'RLE MP. GOFAL [RISHHWA, VICE CHAIRMAN
B O.P. SHARMA, MEMBER (A)

5 1

For the Applicant ' ... Mr. Kunal Rawat

For the Respondents _ ee. Mr. K.N. Shrimal

ORDER
PER HON'BELE MP. SOPAL I'RISHIA, VICE CHAIRMAN

Applicant, Vincd Fumar Sharma, in this application u/s 19 of the

Administrative Tritunals Act, 1985, (for shovt, the Act), has asaailed the

order Jdated 2.6.95, at Ann.A-1l, by wiich his seirvices az a Tea Maler ware
terminated w.e.f. 31.5.95. ‘

2. We have hzard the lzarnsd counsel fov the partizs and have gons the
reccrda of the case.

3. The Ileatned counsel for the applicant has  stated that befcre
approaching thiz Trikbunal he has not mads any represencation o the
concernad authority in regard bo his griesvancs, a3 envisadesd by Section 20

of the Act. In the circumstances, ws ave of the viaw that he should have
made a reprasentation before presenting this application in the Trikunal.
The application keing premators iz lisbkble to be dismisesed. However, if
the aprlicant males a raprasentation to the concernsd authority within 15
days of the ordsr, the same shall be considersd on merits by respondsnt
Mo.2 and dzcided through a apzaking order within a pericd of two months
from the date of its recsipt. If the applicant is agyrievad by any

decigion talkzn on the representacion, he may file & fresh GA.
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accordingly at the stagye of admission

with no order as to costs.
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(0.P. & (GOPAL FRISHNA)

MEMBER (A) , VICE CHATRMAN



